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The advocates for the appl}cant~are

absent ‘dlthoughlfieygot the hearing fixed

© 7 éarly, Rs the applicant has not shown inte
;proceed with the matter, to be listed for -
hearing on 1=3-95.
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25.4.96 ' Mr A.K.Choudhury learned Addl.
C.G.8.C is present for m respondents
. . No.2 and 3. Mitten statement have
' not been submitted. Prayer of Mr a.x.
S - Choudhury for submission of written

further orders.

W 51 6=6-96 - None for the applicant. Mr.8.K.
Choudhury, Addl.C.G.S.C. for the

? .\ ‘ . respondents is present. Wmﬁ%n

[}0 statement has not been sub@tte&. It

has been submitted by Mr.Choudhury
that steps have not been taken to
 serve copies on the respondents No.

y : , ‘1 & 2. The applicant is given an
2 é ) opportunitly to submit the requisites
‘ within 3o~5-9s.3~«{wm s
()7';5}4 Q LR Y : List ® for order on steps taken ¢
OW G C ,ﬁg . on 4-7-96. ‘

' ‘ | Member(a)
| im | | Mernbef( J)

4-_-"1-96 None for the applicant. Copy for

&]/\/ r’ : | service have not been received. The

applicant may be remidﬁd to subnit
copy for service on respondent Nos.l,2

W ’/ﬁ‘m /VJJ & 3. Inform the applicant.

7 - & \ | . List for further order on 24=7=96.

im . ' : ué;%
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7 of 1995
\

C.G.S.C.
he

Mr. A.K. Choudhury,Addl.

for the respondents submits that

cannot file the written statement in the
of steps by the
The applicant is allowed final

absence being taken

applicant.
opportunity to take steps within 21.8.96.
)&\Fg~wg ‘QAM‘\ *

List for order on 21. 8 1996.

Mémber

None for the applicant.No dopy
of the application for service on res-
pondent Noel,2 & 3 have been furnished
by the applicant. Learned AG3L ¢CeGeSeCo
MreA.K.Choudhury also EkxEps states that
they have not been served separatelye.
Mrs. MeDas Government Advocate Assam,
prays for time to submit written state-
ment on behalf of respondent No«.4 & 5.
‘None for private respondents and no
written statement has been submitted by

them. .

List for written statement and
further order on 18-9-96.

by

Member

pr
I

Mr A.¥Ke. Choudhury » Addl eCeGeS.C for

2 and 3, ‘)\,{}Z’

Uptill now the appllcant hav%y;ur

respondents No.1l,

nished requisites for service on respc
dents 1,2 & 3. Therefore the applicati
is liable to be dismissed for default.
However, the applicant is given anothe
opportunity to furnish requisites to

1, 2 & 3.
reports on rQSpondents No.4 to 10 are

serve on respondents Service

ready. However, no written statement

have been submitted by them.

| List for written statement

further orders on 2.12.96.
Copy of the order may be furnlc

qinsel of the a

and

COP'{'ht'liﬁn ,pplican

Mem%i
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P | 2.12.96 Learned counsel Dr V:ilPhy

for respondent Nos.4 and 5. Lédve note§

X/ -»;;9'-7 2 : Mr A.K. Choudhuri, Addl. C.G.S.C. for respo :
T ’ ~ Nos.1, 2 and 3. None for the applicant 3
s f”"’:ﬁ?\ep e poafane. : for, other respondents. ;
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List on 21.3.1997 for hearing. . K

.

21.3.97 Mr A.C.Borbora, learned ezwRX couns
/;%3};.;; ~ appearing on behalf of the applicant subm

that the applicant does not want to press

the applicationiieard Mr A.K

.Chouc‘ihury, Add.
- ;

+G-5.C for the respondents.

“ | _ Accordingly the application is qis.
I missed as nct pressed.
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Name of the Parties:  Surajit Dutta
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Union of India
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' . GUWAHATI BENCH

N

Surajit Dutta
sese Applicant.

: B ) ’ - Vs,
Uﬁion of India & Ors.
. ..;. Respondents.

i

Details of application :

1. Particulars of Applicant :

I.Name of the applicant : Surajit Dutta,

& and name of the appli- S/o0 Late Krishna Kanta

gy . - - ‘cant's father and age Dutta,

;;; o ~ of the applicant. L4 years.,

1

% . -II.Designation'and parti- : Deputy_Conservatdr of

# . ) ' culars of office. . Forests under the State
Forest Service (Class-I)
of Assam.

Surajit Dutta,

e

I1I.Address for service
of notice. , Deputy Conservator of
Yorests,

C?«SQYV«AW sT- FOY—L%-
Rw‘o A , q»«»baw\w_)

.0-.002/
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2. Particulars of Respondents: 1.Union of India,”
’///;epresented by the

secretary to the
Govt.of Andia,Ministry
of Environment,Forests,
Wildlife,etc., .

New Delhi-110 001.

The Secretary to the
Government of India,
Ministry of Personnel,
Grievances,etc.,

~ New Delhi-110 001.

The Union Public Service
Commission,represented
by its Chairman, Shah
Jahan Road,

New Delhi-110 001.

The State of Assam,
represented by the
Commissioner and

..-"/.-’
Secretary to the Govt, .

of Assam,Department of
Forest,Dispur,
Guwahati-781 006.

The Principal Chief
Conservator of Forests,
Govt.of Assam,Rehabari,
Guwaha ti-781008.

Sri 'J.C‘.Dey,

D.F.O. ,Dhubri Social
Forestry Division,
Gauripur,Dist.Dhubri,
Assam.

..0‘.3/’
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9.

Sri Binod Biharee Nobis,
Deputy Conservator of Forests,
D.F,0,  S.K.Division, '
Sibsagar,

Sri S.N.Buragohain,

D.F.0.,Doomdooma Division, o
_Doomdooma, o |
Dist.Tinsukia,Assam.

Sri C.,K.Das,

Deputy Conservator of Forests,
C/o Principal Chief Conservator
of Forests,Assam, Rehabari,

Guwahati-~781 008.

10. Sri: Nagen Das,

D5F0069
K.F.Division, o
Panbazar,Guwahati-781 001. QQ

3. Particulars of the; i) The application is directed against—

Order/Qrders against
which application
is made,

ii)

the proceedings and minutes of the
meeting of the Selection Committee
held at Shillong on 7.3.,1994 selec-
ting the private respondents herein
for promption to the Indian Forest
Service by excluding the name of
the applicant.

The approval given by the Union
Public Service Commission to the

selection ‘of the private respon-

dents vide UPSC's letter Wo.F.10/2/
93-AIS dated 23-11-94 and letter

~ dated 28-11-94 bearing No.1703/2/

QL-IFS~II issued by the Under Secy.
to the Govt.of India,Ministry of
Environment and Forests and addre-
ssed to the Secy,Forest Deptt.,Govt.

-

of Assam, |
000004%
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v 4. Jurisdiction of The. applicant declares that
the appriesnt the subject matter against which
Tribunal. o he wants redressal is within the
' Jurisdiction of this Tribunal.

5. Limitation : The application is within the
' time as prescribed in Section21
of the Central Admingstrative
Tribunal Act, 1985.

6; Facts of the Cases

6.1, That the applicant is an Indian citizen having
his permanent re51dence in Assam and at ‘present he is
serving as a Deputy Conservator of Forests unaer the

Forest Lepartment of the Govt,of Assam, .

6.2.  That tne applicant was appointed to the Assam
rorest. berV1ce(Cla3s I).on 3.8.1974 and since then he
has been serving the Department with utmost sincerity,
honesty and diligente and to the best of his abilities.
Dﬁring his service career he has néver been communicated
with any adverse remark nor his credibility as a Class-I

officer was ever put into question.

6.3. That on consideration of merit the applicant
was promoted to the rank of Deputy Conservator of Forests
on 21.7.1990 and he has been holdlng the said post eversince

tlll date.
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6.4, That in the year 1989 a draft Gradation List
of the State Forest Service Officers (Class-I) was
published by the Forest Department of the Government of
Assam by its Notificstion dated 16-11-89 and the same

. being correct so far as the applicant was concerned,

no obJjection wes raised by him as against the said
gradation list wherein his name was placed at serial
No.13. In the said gradation list the private respon-‘
dents herein namely, respondent Nos.6,7 and 8 were
placed below to that of the applicant's in the said
gradation list - Pertinently the name of the respondent

No.6 J.C.Dey was at serial No. 115

6.5. That. by Nofification dated 20-ﬁ;94 the Govt.

of ﬁssamb had published the final gradation list of fhe
Class~I officers of the State Fcfest Sérvice. The name
of the applicant in the said list has been placed at
Serial No.9 while that of the respondent No.6 was placed‘

~at Serial No.23. The name of the Respondent No.7 was

placed at Serial No. 15 and that of Respondent No.8 was
placed at Serial No.10. Thus?%&ese three respondents ‘
namely, Respondents No.6,7 and 8 were admittedly junior
to the applicant as per the latest gradation list. It
may be rele?ant to point out that in the aforesaid
gradation list the respective dates of birth as well as

the date of entry into Class I Forest Service are shown

in column Nos3 and 5 respectively.

A photocopy of the relevant portion of the afore-

said final gradation list is enclosed herewith a s

ANNEXURE -1,

.‘..'6/
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6.6. That the appointment by promotion of the
members of ‘the State Forest Service to the Indian

Forest Servicé and the procedure to be followed for

“such pfomotion are governed by the Indian Forest

Service (Appointment by'Promotion)ﬂRegulation,1966,

hereinafter referred to as the'1966 Regulations'.

6.7. That Regulation 5 of the 1966 Regulations
prescribes the procedure for preparation of the select
: Al .

list of suitable officérs. Sub -Regulation 2 of Regu~

lation 5 provides that the,Seiection Committee shall

consider the cas?s of the members of the State Forest
Service in order tof seniority and that the total
number of.dfiicérs to be considered should be three
times the number of vacancies intended to be filled.

3

Sub-Regulétion 3 of Regulation 5 provides that
the committee shall-not consider the case of any member
of the State Forest Service who has attained the age of
54 years on the first day of January of the year in which
the Selection Committee meets. This’ provision is,héweVef;

conditioned by the provisos to the said Sub-Regulation.

6.8, Regw That Regulation 6 provides the manner in

which the State Government on receipt of the selectllist
should’forward'the same to the UPSC. Under Regulation 6
while forwarding the seledt list for approval it is
incumbent on the State Government to furnish alongwith (Y

lis?/the records of all selected members,ss well as

f

seceeel/



the records of members to be superseded and the
observation of the State Government on the reco-

mmendation of the Selection Committee.

Sub.Regulation 7 lays down the detailed

procedure by following which the Commission is

to render f=w its‘approval to the Select List
for its onward transmission to the concerned

Government,

6.9. ‘That the officers serving in the State Forest
Service in Assam belong to the Jjoint cadre of Assam
and Meghalaya .lnspite of the fact that these two
stétes aré amongst the major states having forest
surfaces and forestry being one of the major natural
resources, the cadree strength has been kept’
circumvently low in this region. Moreover, although
under the regulation specific cadre re¥ision has been
made mandatory, unfortunately no cadre revision was
done for the joint cadre of Assam & Meghalaya by the
Indian'Fofest Service with respect to ‘and dﬁring
1969, 1972, 1975, 1981 and 1984. Further the select
list was alézj;éviéwed and revised as required under
under the 1966ARegulatioannﬂxirx quite frequently

in the recent past. Thus the select 1list wunder the

. said Regulation was not revised from 1969 to 1975,

1977, 1979 to 1989, 1983 to 1985 and 1987 till 1991

and thesame clearly reveals that inspite of fulfilling

L O B ) 8/



the eligibility condition, officers like the
~applicant has been deprived of their promotional

avenues prescribed under the law,.

6.10. That the applicant eversince his
promotion to the rank of Deputy Conservator

of Forests in the year 1990 has been officiating
in the cadre post and has by now completed more
"than A® years of continuous service in substantive
capacities in tﬁ&agzate Forest Service. He had
also undergone two years of_tra;nlngs in Indién
rForest College, Derhadoon and has,therefore,
become eligible for promotion to the Indian Forest
, Ser?icé as back as in 1988 In fact batch mateB of
>tne appllcant in other states have already been

promoted To the Indian Rﬁmxxgn Forest Service

several years ago.

6;11..‘ VThat sihce 1979 a large number of direct‘
recruits was gfanted thevsenior scale and,as a
-result in normal course the applloant would be

| placed below =4 such dlrect recruits’ and the year of
allotment will also be below of such recruits. Even
some of the State direct recruits had served under
the ;gz;tézzg—durlng tneir probatlonary period but,
by now have become senior to the applicant., It may
-not be out of pdhace fo mention here that some of

R yve
the direct recruits %ﬂ granted the senior scale

eveesd/
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only upon the combletion of four years of service
although under the norms fixed by the Government
of India they were required to complete a minimum

of five years of service.

6.12. ‘That the Selection Committee constituted'
under Regulation 3 in its meeting held at Shillong
on 13.3.,91 prepared a list of officers of the State
Forest Service for promotion in Assam as part of
Assam-Meghalaya joint cadre of Indian Forest Service.
In the said selection while the Respondent No.7
herein was selected inspite of 5e;ng far juniér to
tﬁe §pplicant and inspite 6f,serious allegatidﬂs

and pendency of criminal cases against him and

Sri C.K.,Das and Sri Nagen Das.were selected ;n_

spite of pendency of disciplinary proceeding conducted
by the Government against them pertaining to serious
charges, this applicant along with few otherg State
Forest Service officers approached this Hon'ble
Tribunal inlO,A.No.6/92. Challenging the same
selection one 8ri Tapas Kr.Das als§ filed 0.A.
No.10/92. However, since no appointment was
ultimately made pursuant to the said select list,
theﬁsaid.abplications were ultimately disposed of
by'this Hon'ble Tribunal as inffacfuous. Howéver

- opportunity was given to all the,applicantsﬁincludihg

the present_applicant‘to raise his contentions

urged iNeeeee..10/
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urged in the said application to challenge the
legality, validity and correctness of the

selection made in 1994,

Your appllcant craves leave to produce
_the orders passed by this Hon'ble Trlbunal dis-
posging of the aforesaid applications at the

time of hearing.

6.13 Thaf'during the pendency of the aforesaid
two caééé, wherein interimrstay orders were zlso
passed, the Respondent authorities prepared yet
another“Select List on the basis of recommerda-
tions of thé Selection Committee which met on-
303, 93 and in the said list the name of Sri Binod
Biharée Nobis was deleted, Sri Nobis, being aggrieved
by the sgid Select List challenged the same by way
of O.A.No.106 of 1993, which is also pending disposal.
Subsequently, however, the stay orders in all the-'
aforesaid three cases were vacated by this Hon'ble
Tribunal, but instead of affecting promotions ffom
earlier lists, the Respondent authorities again
COnstituted a Selection Committee, which met on
30.3.94 and prepared yet another Select List,
which the applicantg believe; has been sent)to

New Delhi for approval.

614, That the applicant has come to know that
‘the Selection Committee constituted under Regula-

tion 3 held its latest meeting at Shillong on

7+3.199....11
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7.3.199%4 for preparation of a list of members

of the State Forest Sefvice Qf Assam for promo-
tion to the Indian Forest Service., The hus.
applicant has reliably learnt that in the said
meeting the Selection Committee considerdd

- the State Forest Service officers with respect

to five vacancies under intimation from the
Government of Assam. In addition to these five
vacancies the Selection Committee alsg>%§ken up

- for .consideration of two additional vacancies
arising out as a result of mutual agreement
between joint cadre authorities of Assam and
Meghalaya Joint Cadré oi the Indian Forest
Service, Thewe two Vvacancies arose out of
transfer of two promotional quotas to the State
of Meghalaya. The applicant has é@ﬁéﬁ to know |
that in the aforesaid selection committee meeting
held on 7.3.94 thé size of the select list was .

- determined as seven and the zone. of consideration

was therefore taken up as 21, | .

6.15. That the applicant has come to learn

" that in the éelect list of seven officefs the

names of Respondents No.6 to 10 have been included.
This hasrbeen done inspite of the fact that the
Réspohdent No.6 to 8 are all junior to the applicant .
in the Gfadation List and the Respondents N6.9 and

10 have been selected inspite of begdency of disci-

Plinary .proceedings against them pertaining to

SEriouS seseell
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lne

serious charges in/service.

6.16. That while the applicant has no means -

of obtaining the proceeding of the aforesaid

selection Vis-a=~vis the seleét list prepared

,by the Selection Committee, he, however,

submits that his @clusion from the list is
in clear violdation of the basic principles of
fair play, administrative fairness and also in

violation of the provisions of 1966 Regulation.

6.17., That after the aforesaid selection by

the Selection Committee your applicant has
reliably learnt that the select list was sent
foreappfoval To the Respondent No.3-Commission,

and the Commission has approved the ‘said 1list .

By his letter dated 28th November, 1994 issued

by the Secretary to the Government of India,
Ministry of Environment and Fofésts, intimated

the Secretary to the &géig%é departmentg,Govt.

of Assam that the U.P.S.C.had approved  the
seiect list as prepared by the Selection Committee

in its meeting held on 7.3.,1994,

A copy of the aforesaid letter dated
28.11.1994 bearing No.1703/2/94~IRS-II is

enclosed hereto and marked as ANNEXURE~Z ,

cont....,.13
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That the impugned proceeding and the

selection made by the Selection Committee are

illegal and in violation of the procedure prescribed

for preparing the select list in the joint cadre

Service in the Indian Forest.Service (Appointment

by promotion) Regulation, 1966 for following reasons:-

(a)

(p)

From the latest gradation list of

State Forest Service officers, the

‘date of birth of Sri J.C.Da¥ has clearly

been shown as 1-9-1939 and as such he has
attained the age of 54 yearﬁ/in the year
1993. He was not in the select list
prepared_by the Selection Committee in
its meeting held on 30.3,1993.rlhus,
Respondent No.6,J.C.Day was not eligible
even for consideration when the Selection
Committee last held in its meeting on
7.4.1994 in asmuch as, he was not |
qualified for consideration within the
meaning of Sub-Regulation 3 of Regulation

5 and, as such, the impugned proceedings

y

as well as the approval thereof are illegal

and without Jjurisdiction.

The name of the Respondent No.7 Sri Binod

Biharee Nobis has been included in the

" select list and then approved inspite .of

the fact that he is far too Junior in

the Gradation List....14
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the Gradatioh List and his name was only
at serial No.15 in the Gradation List.
Moreover, it is quite surprising that,a
Sri Nobis was considered for selection
inspitehof a number of serious allegations
and pendency of criminal cases agaiﬁst
him. In this context the applicant begé‘
to state that in‘tyé year 1992 even a
Public Interest Litigation was filed
before the Hon'ble Gauhati High Court,
alleging‘huge‘irregularities committed‘
 by the qoncernéd forest officials inclu-
ding the ReSpondént No.7 in the Barak .
Valley Division and in the said petition
massi ¥e irregularities including largé
scale illegal felling of trées in the |
said Division to the destruction of
forestry and other irregulariﬁies were
pointed out., The aforesaid Puplic Interegf
Litigation viz.,No.633 of 1992 was dis-
| posed of by this Hon'ble Court vide |
order éated 10-9-93 and directed the
; Government of Assam to examine the
scope for initiating disciplinary action
against Sri B.B.lobis ior act of misfeasance ,
malfeasance and negligence and tovtaké \
necessary action against him. The State
Government was also airected to take

stock of the extent and nature of damage

caused by ....15
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caused by large scale illegal felling

of the trees in the district of Karimgan]

" where Sri Nobis was the Divisional Forest

Officer at the relevant time.

A copy of the aforesaid order dated

'10.9.93 passed by the Gauhati High Court

in Civil Rule 633 of '92 is annexed hereto

and marked as ANNEXURE - 3.

That the Bureau of Investigation
(Economic Offences) Assam also conducted
investigation against the‘Respondent No.6
with regard to a criminal case Viz.,
Patharkandi P.S.Case No.314/91 under Sections
442/379/441/&27/109, 1.P.C. |

The applicant annexes hereto a number

of correspondences between the concerned

authorities in this regard dated 21.4.92,

7.7.92,14.7.92, 15.12.93, 22.,12,93, 27.12.93

»and 3,8.94 and the same are marked a s

ANNEXURES - 4(a), 4(9}, b(c), 4(d), 4(e),

4(f) and 4(g) respectively.

.That similarly at the time of the

impugned selection departmental procee-
dings pursuant to serious charges were
also pending against the. Respondents

No. 9 and 10 and this was very much

AN

Wlthin the e 16
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within the knowledge of the concerned
respondents including the Principal
Chief Conservator .of rorests, Assam,
who was one of the members present in
the meeting of the Selection Committee

held on 7.4.1994,

(d) )The'name of the Reépondent No.8 has
been included in the Select List fof
the first time in asmuch as his name
was not there in the eaflier Select List
referred to herein before. The said”‘
Respondent Sri S.N,Buragohain is far
junior to your applicant and there is
no reason fer hisvselection to the

exclusion of the applicant.

6.19. That on-haking further enquiries about the
selection the applicant has come to know that inspite
of pendéncy of disciplinary proceedings and severe

allegations including the pendency of criminal

_ Y NveYy et
cases the remark of "eu%s%é%é&ag" has been given

in the overall felative assessment of the service
records of Sri Binod Biharee Nobis. The applicant
begs to state that with regard to his earlier selec-
tion when Sri Nobis superseded a number of other
"officers of the State Forest Service senior to him,
many éuch superseded officers represented before

¥ akgnm . o
the authorities in writing &i;eg&gg their objections.

"Objections were....17



Objections wefe also raised.against giving
"outstanding“ or "very good" remark in the
confidential report of Sri Nobis by the concerred
authorities 1nSp1te of all allegations pendlng
against him in the department. The concerneé
State Resnendents have not yet initiated a formal
departmental proceedingg against Sri Nobis under
the relevant Rules even by flouting the spirit of
'the Hon'ble High Courtts order and have rather
shown undue favouritism to said Sri Nobis in the
matter of assessment of his service record soas to
facilitate his undue promotion. Such action of the
State Respondents is absolutely unfair and amounts

o dua /kf\.VNYM'\S'»\
to administrative high—handedness/and the same is

A Ly al o
guided by tﬁéteﬁﬁé%alﬁis other than bonafide,

6.20. That the applicant humbly states that he
has:-come to know that a remark like"outstanding®
and/or "very goed" was givenvto the respondent No.7
for consecutive years inspite of the fact that the
Reviewing

Reyexng Authority as well as Accepting authority were
absolutely aware of the serious allegations against
Sri Nobis which were pending censideration for-
dieciplinary action. Thene has been total non-
application of mind on part of tne reviewing ’

| as nell as accepting authorities' cendidential |

report in giving such remarks to Sri Nobis and

’

inspite of ..... 18
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inspite of the fact,tha% the Reviewihg Officer

himself was directed to conduct an enquiry to .

detect illegalities committed by Sri Nobis.

That the applicant begs to state that a huge
revenue loss was caused because of the various
irregularities committed by Sri Nobis while he

was Incharge of the‘Karimganj-Forest Division.

‘It was, in fact, incumbent on the part of the-

Government to sake initiate immediate disciplinary
proceedings against him and non-initiation of the
proceedings till date and instead putting extra-

ordinary good remarks in his 'Annual'donfidéntial

Reports' are actions on part of the concerned

authorities which are nbi only irregular,
unfair and arbitrary but also against the
interest of administration of the Forest Depart- |

ment itself.

6.21, That the applicant has a good service

record and he is entitled to get preference to
the Indian Forest Service over the Respondents

No.,6 to 8 not only by virtue of seniofity but

also on merit., He is also eftitled to get

preference over the Respondents'N0.9 and 10

~

against Ese proceedings eﬁ4@m&4§%&£§j§93§@néents.

That the applicant begs to state that he has every
reason.to believe thét the Staté Government has
deliberately withheld the material record and
material particulars with respect to

RespondentS..... 19
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Respondents No.7,9 and 10 before the Selection .
Committee out of favouritsm towards the said
%ab»o- '

respondents and against the appllCant. It is

Categorlcally stated that had all relevant materlal

'partloulars and records regarding the said respon-

dents were duly placed before the Selection Commlttee,f

the said respondents would not have been selected.

6.22. That the applicant begs to state that

_the very selection of the private respondents

herein are also agalnst the interest of manning

4the Indlan Forest service by promoting offlcers

from the State Forest Service with clean and
havirg

stralght records and the same hz%e not been done

in the instant case, the impugned proceedings of

the Selection Committee is vitiated.

6.2%. That in the interest of Jjustice and proper
adjudication of the instant case the_relevant

file No.CCR.11/Illegalities/87 containing the
details about various enguiries, proceedings,
crimineal cases,etc., against the Respondent No.7 75
may be called for and the same will reveed as to
how inspite of unwaivable, misdemeanour and

irregularities, the Respondent No.7 has been

' favoured -by the concerned authorities of the

Forest Department so as to facilitate his

promotion to the Indian Forest Service,

contd... 20
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6.24, that the applicant begs to state that
eQen'while forwarding the impugned select list
to the U.P.S.C. the State Govt.did not forward
.the reLévaht records of the privafe respondents
herein and also the records of the superseded
members including those of the applicant. The |
Sfate Government also‘failed to give its
observation with regard to the credentials of
the private respondents to the U.P.s.C., and,

. as éuéh, the select list finally approved by

the U.P.5.C, is illegal and unsustainable. ..

7. GROUNUS FOR APPSAL 3

7.4, For that impugned proéeeding of the
Selection Committee and the minutes therein
are vitiated in asmuch as the same are violative

.of the provisiong¢of the 1966 Regulation.

7.ii. For that the in view of the facts
stated herebn before the Selection Committee
oughtAio have selectéd the members of_the

State Forest Service in order 3% of seniority.

- 7.iii. For that the Seiecfion Committee erred
in law and fact ¥x&t in.considering thé case of -
the Respondent No.6 for promotion in spite of
he being disqualified within the meaning of

‘Sub Regulation 3 of Regulatioh 5,

Con‘td‘ e e 21

-
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7;iv. For that therewas no valid reason nor
any material basis for selecting the Respondent.

Nog8.pvér the head of the applicant. .

7.v." _ Fof that the Selection Committee erred in
law and in fact in selecting the Respondents No.7,
9 and 10 inspitg of pendency of disciplinary
prdceédingsv and criminal cases against them and,
inspite of the fact that even the Hon'ble Gauhati
High Court had directed the StatevGovernment for
taking proper action against the Respondent N6°7 as

stated herein before. :

7.vi. For that the Reépondent authorities,and\
particularly the Respondent No.5 has acted in
colourable exercise of powers and has shown
favouritism in not objecting to the inélusion

of the names of the private respondents herein
in;whe Select List.

’
-

i;vii;_ For that there were good reasons both
in facts and in law for not‘including the names
of the private respondents herein in the seleqt'
list and, as such, inﬁlusion of theif nane s was'

. by way of total non-application of mind.
7.viii. 'For that the Selection Committee was
guided by extraneous and irrelevant-consideration

_in preparing the select list and failed to take

~into consideration...22
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into consideration the germane and 4ilegal yelevank a¢pedz in
preparation of the said select list. '

_ Y
7.ix, For that the Selection Committee erred in’
law in bringing the Respondent No.6 into zone of
considerafion inspite of héw¥s being age-barred
and és such thé‘impugned sgélection is liable to be

struck down.

7.X. For that the State Governmegt has not
forwarded the select list to the UPSC in the manner’
prescribed Gnder Regulation 6 and as such the
subsequent approval given by the UPSC is illegal

and unsustainable.

7.xi.  For that while forwarding the list to
the U.P.8.C., the State Government did not furnish
thé relevant records of the,éfficers included in |
the select list as well as those sﬁperseded by
the selected persons, such as the applicant. The
Statemek Goverament also did not send its obgef-
"vations on the recommendation of the committee,
It is submitted that the State Government ought
to have sent all necessary particulars and ought
to have observed the serious allegations and
irregularities COmmitted on par% of the Respoh~
dent’ No.7 as well as the charge-sheet and the

latest facts and development GEXXNEXKEEBXAEXEXEX

regafding.i.. 23
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regarding the disciplinatry proceedings being
conducted against the se=d respondent;No.9 and
10 and hence the impjgned approval by he UPSC

is vitiated, . ‘ .

7.xii.  For that ¥mz under .the provision of
Regulations, the Commission is required to
consider the select list alongwith other documents
received from the State Government and it is
incumbent upoh.the Commission to exercise its
discretion -of making modification of the select
list after faking into consideration the~Com@énts
from the State Government and the same having

not been done in the instant case the‘impugned

approval is illegal and unsmstainable‘

'7,Xiii,‘p For that in the facts and circumstances
of the case the State Government ought to have
sent its comments'and suggestion prescribing

- for dropping of the names of the private respon-
dents from the select list which were absolutely
necessarylin public interest as well as in te
interest of_filling the vacancies-in question
with State Forest Service personnels with their
antecident‘s;gzééegzzggé;$;%;%s and the same
having been not done in the instant case the
impugned select list vis-a-vis the subsegaent

approval are liable to be set aside,

Cont-oo 2L]'
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7,&v;  For that the purported relatiVe‘assessnént
.of\the'sefvice récords was done arbitrarily;quite'
in a manner_which is unfair, unjUsf and manifestly
erroneous: There was no material before the Selection
Committee énd there was absolutely no reason for
which the grading of your applicant could have been
lowered in relation to that of'the;private respon-
dents herein, There was also no reasonable and

lo AmpPranck
material basis for/selection committee in the
‘current y;ar'in»which the private respondents herein
figured. The process of selection aécordingly had .

not been done fair-and just and the exclusion of

the applicant is not justified at all.

T.xV. For that in view of the facts and
circumstances of the)case and‘iﬁ view of the
materials on record there is no'scope for any
junior.officer to get a highef.grade than that g&-.
the applicant and therefore it is respectfully
submitted‘that the selection in question as well
as their approval have been done by considerations

other than germane and bonafide,

7;xvi. For that the entire selection as well

as approval of the private respondents passed ave sPPoved
to the very‘ D&é.a@twf@.&ewef the regulationg the |
‘basic idea of which is to select person in order of
seniority unless there are some good reasons. In |

tﬁe instant case there being no good reasons for

the exclusion of the applicant , the impugned

selection... 25
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selection as well as the approval of the select

- list are illegél and unsustainable.

7. xvii.  For that the selection committee whsn
specially zézgxthe presence of the Respondent No.5
exercised“its power not in the interest of the-
service but were guided by extraneocus consideration
and the selection was made without due application

of mind.

7. Xviii. For that the Selection Committee erred
in considering the case of'Respondents No.7,9 and 10
without verifying fﬁe seriousness of the allegations
levelled against them which are related to due
discharge of their official funcéions and which

were absolutely relewant in the interest of the

service itself to which they were sought to be

promoted.,

,7.‘xix.‘ For that in any view of the matter
the‘impugned select liét as well as its subsequent
approval are‘absolutelf illegal, arbitrary ,stcﬁlqwgh?y
caprici;us and without in accordance withllaw and |

hence the same are liable to be set aside.

8. ' RELIEFS SOUGHT FOR :

S.ki) Under ?he facts and circumstances stated
aboje_tﬁe applicant most respectfully prays that |
‘the instant application be admitted, records be
called for pertaining to the Select List for |

promotion.... 26
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promotibn/‘appdintment-to Indian Forest Service,
1994 as wBll as the concerned Service Records

of the privaté respondents and the applicant

and, after hearing the partieé and on perusal

of theé record this Hon'ble Tribunal may be

pleased to set aside and quash the impugned

Select List prepared by the Selection Committee
in its meeting held on‘7.&.1994 at Shillong -

selecting the private respondents herein with

the exclusion of the applicantfwd tin Awlseqcnant™

CPugned aplrvml o (3D gand W,

8(11) < The applicant further prays for a
difection to the Respondents not to act upon
the impugned select list as well as the subsequent'

confirmation thereoi by the U.P.S.C.

8(iii)  The applicant prays that the XEZEBR
State Respondents may be directed not to
appoiﬁt any more direct recruits in.Assam into
service before disposal of the instant applica-

tion.

8(iv). That the recottds including File

" No.FRE.183, File No.CCR/11/Illegalities/87,

File No.FER/221 and File No.BIED/204, the

concerned file initiating bisciplinary Proceedirgs

against .e.. 27



- 27 -

against Sri B.B,Nobis and Sri C.K.Das and records
of.expenditures incurred by Sri N.Das evefy year
during his tenure as D,F.O.,Nagaon, be calied for

so as to enable this Hon'ble Tribunal to appreciate

and settle the matter in dispute in accordance with

law,

8(v), Pending disposal of the application

_-the applicant prays for interim direction from

this Hontble Tribunal not to give effect and/or
further procegdimg and/or act upon the impugned
Aeledian 1K
selection as well-as approval of the/private
respondents herein namely, Respondents No.6 %o

10 on the basis of the impugned selection,

9. DETAJLS OF REMSDY EXHAUSTED

ad

The applicant declares that he has no

other remedy available to him.

10. . MATTERS IF PENDING WITH ANY OTHER COURT
The applicant declares that the matter

regarding which this aﬁpliCation is made is not

pending before any Court of law or any other

Bench of this dontble Tribunal.

Contd-o L ] 6. 28
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11, PARTICULARS OF THE POSTAL ORDIR IN RESPECT (F

THE APPLICATION FEE ,

1. Number of Indian Postal Order =-
2, Neme of the issuing Post office-
3, Date of issue of bostal order =

4, Post office at which payable -

' 12, DETAILS OF INDEX

An index im duplicate containing the details of

the documents.to be relied on is’affirmed hereto.

13. LIST C&T‘.ENCLOSURES:
1, application |
'2, Annexure =1
3. Anpexure -2
4, Annexure - 3
5. Annexure ~4(a)
6. Annexure -4(b)

7 Annexure = 4(c)
< - A"')—\nuv_\vy___- ﬁ(d)

A - A'Y\\JLRK\“-— 4 Q,g/
{o. 'Av\uukmz-_ 4({2/

i - ka«a}uv*—"q(?/

..Verification..
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VERIFICATION

- I, Sri Surajit Dutta, son of Krishna Kanfa
Dutta, aged about 44 years, working as Deputy‘Conser—
vator of Forests in the Forest Department of the
Government of Assam presently posted at é%bggevkﬂni
do hereby solemnly verify and affirm that the statements
made in paragraphs 1He £, 601 4o 63 66 40 611, 611D v (16, 0 19ty (424 T hto
are true to my knowledge, those made in paragraphs 4, 65
Lo 07 tu 6o being matters of record are
true to my information ana belief derived therefrom and
the restsare my humble submissibns before this Hon'ble

Tribunal.

And. I sign this verification at Guwahati

on this the 20th day of January, 1995,

_f;vcnpifkhc£\Pva“,

Place: Guwahati Applicant.

Date : jo0:t 5™



4 - ‘
“.‘{a .. y . ‘ . o ‘ . N
N 2
L R GUVERNMENT JF ASSAM —
e g, UV FOREST  DEPARTMENT s33ss: DISPUR,
LT e , | .

N MR UL QRULRS 3Y THE GUVERNOR

R AU L '

e T ey . :

et e NOTIFICATIUN

Dated Dispur, the 2'oc 4k 3““/%

¢ The Govarnor of Assam is pleasod to

. nally and publish the gradation list of the State

. -Forest service Dfficers (Class~I)(as per statement enclo-
. sed) under the Farest Uepartment with immediate effact,

' This cancels the Notification No.FRE,
11/90/175, dtd. 19.4.93. - '

Sd/~ H.B. Roy Choudhury,
Daputy Secys to the Govt. of hasam,
Forest Oeptt., Dispur,

Memo No.FRE, 11/90/388-A, Dated Dispur, the 3 oJk 30W/ﬂ“

Copy forugrded to s~
' / 13 The Daputy Oiractor, Asasam Govt, Prosa,Bamunimaidan, -
Guuahati~21 for Pavour of publication of this .
Notification in the next issue of the Assam Gazettas
and to send 100 Copies to this Oopartment.
2) The Principal Chief Conservator of Foreots, Nssam,
Rehabari, Guuwohoti~8, ‘
3) The Chief Consarvator of Forests, Wildlifa, Assam,
Ra jgarh Road, GQuwahati=3y
4) The Chief Conservator of Forests, Social Forestry,
. Assam, Zoo Narengi Road, Guwahati- 24,
5) Tha Conservator of Forvsts,

G§ The Field Director, Tigur Project, Barpota Road.

7) The Director, Kaziranga National Park, Bokakhat.
8) The Principal, North East Forust Rangers® Collegae, -

Jalukbari, Guwahati- 14, g
9) Officer concerned,

re
-~
T

By order otc.,

'\/ -7 9?\\.: ’("J\ \ /(\f\\ a3 . _ ¢ )
- ‘ T Coo o & e
.r0! off op i L cooheSTiv s - T
DL e E O B o Uupupy Sucy. to the Govte dP hadam,
? o : ’ Y Forust Deptt., Dispur,
@-()r\/\‘a ot Necmad Ak ‘R (Lu_ '

el o

oy
PO/ .
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“71}’ Name aof Efficers with T%E? of "Date of fir-{Date of ent-|UWhether Whether . Remarks.
.3+ Home Oistrict. » bizth,. st entry .in :|ry into For—jconfirmed {ST{P)/S.C.}
X the Govte. est service | . . 185.Te(H)
§ service. Class-l. 1o .
~1 2 oLt 3 - 4 S ___ B 7 B8 )
1. Shri Man Mohan Pathak 1.5.1939 1.4.1964 1.4.1964 Yes - Promated to-:.-
(Barpeta) . . Cobe ..
e " Chandra Kanta Das 1.601942 2.4.1969 2.4.,1969 ~do = S.Ce.- - —
(Nagzon)
2, D Nagen Das 1.6.1943 20401969 2.4.1969 —do=- L - -
(Kamrup) :
Go a Sarat Chandra 1¢7.1941 2.4.1969 2.4.19F9 ~do- SeTo(P) - =
Phatowali v
(Dibrugarh)
Se " Tapas Kr,e Das 9.4.,1950 31.3.1973 31.3.1973 ~do~ - ——
(Cachar)
6o " Nirmal Kumar Sarma 1541947 31.3.1973 31.3.1973 ~-do=- - —
(Nagzon) : . )
7. " Hemanta Kumar Saikia 1.2.1947 31.3.1973 31.3.1973 ~do- SeTe(P) —-
(Lakhimpur) C
8. " Kanak Chandra Outta 1.2.1948 31.3.1973 3143.1973 ~do= - -
(Kamrup)
g, n ‘Surajit Dutts - 164341952 3.3.1974 3.3.1974 ~do- - -
R (Ko& JoHillS) ’ '
10, " Surendra Nath Burego- 1.5.1950 3e3.1974 3.3.1974 ~do~ - -
‘hain (Sibsagar) ,
11« - Mde Shaherul Islam 13.3.1949 3.3.1974 3.3.1974 =do~ - -
(Sibsacgar)
'12. Shri Hari Prasad Phukan 121950 3.3.,1974 " 3.3.1974 No. - - -
(Kamrup) L : »
13, " Ourga Kanta dasumatary .9.4.1953 27¢2.1975 27201975 YOS, T SuTe{P) -
B {Kaokra jhar) _ : - '
14, v %itu Da§ ' 1,3.1953 274241975 2742.1975  =do- SeCe -
: © (Kamrup) .. L
.A ‘ T Coantdeee 2/"‘
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A 2 1 3 4 T 5 | & T 1T
“42¥ shri Binad Behzri Nobis 1.1.1951 27.2.1975  27.2.1975  Yes - -
(3arpeta) ,
15 Mde. Mohammad r1li 15.5.1937 1.4.1958 2.441975 Confirmed - -
(Kamrup) as FeRe
17 Shri Chunilal Chakraborty. 1.4.1936 1.10.1859 30.3.1976 ~do~ - -
(Sylhet) K
18. Md. Ramjan Ali,(Dhubri) 1.2.1936 1.10.19589 15.12.1976  —do- - -
-~ 19, Shri Premgdhar Neog 1.9.,1937 1101959 30.3.1876 -do- - -
(Sibsagar) . ‘
20, " Mohini Kumar Gogoi 121938 28,9.1960 21.12.1976 ~do- - -~
(Lakhimpur)
21, " Padma Kanta Gayan 1441939 28.9.1960 15.12.,1976  ~-do- - -
(Darrang) ‘
22 " Tara Prasad Chang- 1«5.1940 1.10.1961 15.12.1976  =do~- - -
kakati (Darrang) ' : '
230 " Jitendra Ch. Dey 1.901939 1010.1961 1501201975 -0 - -~
(Bongaigaon) .
24, " Partha Sarathi Ous - 24121952 30.,4.,1978 30.4.,1978 Confirmed - -
(Barpeta) ) ‘
25. Md. Altaf Ahmed,(Kamrup) 270241956 30.4.1978  30.4.,1978 ~do=~ - -
26. Shri Sushanta Nayak 29,.2.1955 30.4.1978  30.4.1978 ~do- .S5eCe- -
' (Kamrup) . _ N
274 " Purnananda Bordoloi, - 176241955 1.5.1979 14519789 ~do=- - = -
. . . (Nagaon) )
= 28 ﬂd- Abdul Shamd Laskar 1.3.1954 1.5.1979 1.5.1979 ~do=- - -
5 S E L (Cachar) i
29,7 Shr1 Prabin Kr, Kotoky - - 141141952 27.2.1975  11.2,1981 -do- .- -
;O e (Sibsagar) .
:g? ?q;f;f : Momot Kallta 1.4.1950 - 31.3.1972 11.2.1981  Confirmed - -
T ’ as FL.Re

et
LA

(Kamrup)

Con td. P 3[-'



T . 25

0.M,No. \7%3/2/94~IFS -~II.
‘Minist#y of Environment and Forests
Paryavartan Bhawan,

CGO Complex,Lodi Road,
New Delhi =110 003.

Ref. 1703/2/94-IFS-11 Dated the 28th Nov.,1994.

To

The Secretary,

Forest Department’,

Government of Assam,
- DISPUR(GUWAHATI)

Subject : Indian Forest Service : Assam Cadre :
| Promotions to : Communication of Select List, -
Sir, )

I am directed to refer to the Union Public Service
Cbmmission's letter No.F.10/2/93-A1IS dated 28-11=94 and to
say that the Commission have approved & select list of
officers of the State Forest Serviée prepared by the

" Selection Committee at its meeting held at Shillong on

O7,3.94'consis£ing of the following seven(07) names :

S.No. Name of the Officer Date of Birth
_ 8/shri

01. S.C.Phatowali (STP) 01.07.1941
02. J.K.,Das ‘ , 09.04.1950
03. S.N.Buragohain 01.05.1950
04,  B.B.Nobis | 101,05.1951
05. J.C.Dey . 01.09.1939
06, C.K.Das(SC) - 01.06.1942
07. Nagen Das 01.06.1943,

The name af S.No.4 has been included in the select
1ist subject to grant of integrity certificate by the State
Govt., and the nmame at S.No.6 has been,ihcluded subject to

ClearanCeseae



o g — o
— V)
(2)
clearance in the departmerital inquiries and grant of
integrity certificate by the State Govermment.The hame at
S.NO., 7 has been included in the select 1list subject to
clearance in the departmental inquiries and grant of
integrity certificate by the State Government. |
2. If and when the State Yovermment propose to appoint
one of more of thé officers by promotion to the State cadre
of the Indian Forest Service,the proposals in this behalf may
kindly be sent to this Ministry alongwith the following
documents,viz: ' ,
i) information in respect ofthe-offibers proposed

' for promofion in proforma I & II(pages 41-43 of
the A11 India Services Manual Part-I,Fifth
Edition) ;

ii) a declaration as to singular marital Status;
iii) . written consent for termination of lien inthe.
State Forest Service on confirmation in the IFS;
iv) a ceértificate that no determoration in the work
of ie officer has taken place since inclusion
- of his name in the Select List; -

v) A certificate that there is no stay order of any
Court prohibiting the making of appointment by
promotion in the State cadre of the Indian Forest
Service; , o . -

vi) detailed information in respect of promotion of
all the eligible direct recruit IFS Officers to
the senior scale as envisaged in this Ministry's
circular No.,17013/22/94-IFS-II dated 07 03. 94
(copy enclosed).

3. + Proposals for fixation of seniority of the officers
should be forwarded in the prescribed format‘and‘while‘
forwarding the proposals it may also kindly be noted that in
terms of  judgement dated 29.11.92 of the Supreme Court in
Civil Appeal No.823 of 1989(Syed Khalid Rizvi & Others Vs,
UOI others),unapproved officiations are not be counted for
7 the purposes of determination of. seniority.
- Yours faithfully,

9 Sd/-Illegible.

CXJ g - ( R.Sahenwala.)

s QY}& Under Secretary to the Govt., of India.

-
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/ ‘(\\J\&d_ also be fixed on thosg inddged in 1legal fadling of t;‘mm’\'

. ﬁ@ni adtion acdording to lav L1 v wcq,
In viev of the rogport, ve deom 1t heoodsary to Lssue furtigr
. drctions, We 1ssue the follovirg wroctuus w 18t respondont,
- €1) Tha 18t TespanPut shall exenine e scope foJy init.iuuxug
| diaoiplinary action sagainst shri B.U.Nabis, fomer Livisionm Forest
Officor, 'hr.tuwj fox aqats of niarnum-.co, palfeasanco and negligoico
resul ting in 111egeal falling of trees in tho foresw ol woe ILlutricy
'and. 1o, take such.actlcid as dersd £, - Thamo
i ;m':,*) | (2) 1he Btats dovernuut shall arrenge o tuks stoci of the uxt.
;. =¢nt and nature of tanoge gauwéq by Llogal fal1ing of tioes wnd tuke
9. setps for e-pluntation g 1n tys affooted areas of the forests g in g
< Karimgan) Dstrigt, -
"t (3) The State Govoanwait shal) als0 fix respousibility on ;
- 0l f40vrs whose sats of Balfeasanco, misfeusange ang lejligeran enouragod |
Llvgal fallliyg of trees and )'teke such acticns an ponaltied by luw, |

4 ooy of Wiis ordr along with g Cojy of te rvport of the
vﬂn'lu.lry Officor mey ba fumished to the 13t respondent , a Co,y of this

[
i
)
{

;01 3ur may ulao be furtahed 'Y Wo pettticqor, /
T ’Ik:l matler {s clusod, !
S/ MK MALS A C | 84/-U.L.BUAT :

JULL % CT 0 CUIE Juslex T

‘:9‘5’?32‘“’9" Ro, . /HoH, DY

1=Copy forwarded for {evourof intomatycn tnd necessury actyon o 3.

By ¢ .
'i-'.‘ . Jhn P.Y-.L\ltm 1A Cxx Jicn 1
¢ Uuvahatic 6, ! ’ z.u, *ry Uozek Valley Divis 1w,mapur,

.. 4 Deputy Conzissicaer, Karicgan) ais tricy, Karinjony, Asson,

e S+ T .

e I |

* ‘- - o—— gy ¢

;“5:.5;} 3. IMvisional Forest Offiger, laringeny lis trict, Koarimgun j, Adssenm,
}gg},lnsr.ﬂovt.kdrooaw 1Mog,Gaunaty wigh Court, duvuhaty, .
,\5. Hr b har, Mvocate, Guvahaty High Court, Uuwahuty,
.w;‘\:'. . ) . .
R by Order '
- ‘
&.é?‘ . . Ao ‘i'
“‘:,i" Asas by, llegis trar (L) f
Lt r.\"".l\ Z’
i
!

/
- e . .
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oM HCE ORI AnmAn OF THVESTIGATION ( T.C.) ATSAM, REIAPANT,
| GIATIATT = 7R1coa,

-

Memo Mo, BIRO/ }5?-_?@ Dated =3/~ &-02
To, B | |

The Chiaf Conservator of Forest (xdmn, ) ' 1
Assam, Guwahati,

Ref :- Pgth?ékandi P.5.Case No,2314/91 y/S W7 /379/441/
427/109 IFc,

Sub :- Fxamination KREXRKBEXEUARR nnd recording of
stntemont..

oy With refarence to the above noted cnge, I am to inform-

‘you that Shri B,B., Nabis the then D.F.C, of Karimpan) TForest Divie

sion 1s required to be examined by the Investigating Officer of

thls office, It may be menticned here that thero has been larpge ‘
scale 1llegal felling, dragming and despatch on snle of teak timbers
from Longai Reserve Forest to different destinations incIlnding

Gujrat, This Reserve Forest is in Karimranj Forest Division and the

offoncas were committed during tenure of Shri B.B. Nabis ns D,F,0,
in the Division,

-You are, therefore,recquostod kindly to direct him to
appear befofc the undersipned on any conveniont date within this
month (April1'92) during office hours for the above purrose, You

may like to inform. us the date fixed for the purpose from your end.

Youﬁa faithfully,
/ —
Z( p R«’ﬁ/s )
‘ o ' SV/dt. of Police,
" Bureau of Investigation (R.0) -
' As 3samy Guwahnti,

em—

;Memo No. BINO/ 529 .. 4 Dnted - 9/ _ §- B2
Cppy;to t=
1" .The Secretary, Forest Department, Govt, of Assam, Dispur

5: 7 for favour of kind information, This hns o referonce to this
b ’1officc Letter No, BIEO/2047 dt, 27.12,91

,1 . ' contd. oop/2

- WW .
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1A BURL AU Y LSKLGAK[UN
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emo Noo BLEO/ 782 sacsl + P/ T2

Te
The feincirnl Shiaf Cantinty ALOY of ForeRt,
Au;an,cuuahatt.
Rat ta YT yerrec oo L9B/ A dAte 28th Ap:11'92.'
Sir,
1 anm

ce to the aub jact potad ahove,

nrt B.Be Nabis th
cve ) did nnt aprear

With referenl
[.] chen DOF 000

directed te® gnferm you that 2

{sion ( new on ie

Karinmgsn) Forast viv
connection with

acien in
s nug/37906117427

X {ntimate

e for his ex@nin
1IAL v/
did not nn;lktn;

i

{n thie offic
[109 1¥C

Cl"(‘- Ne.

till today ( 6.7.92 ) Le also

anythipg in this connectien:
t J ) , '
W 1 would therefore raqueat yoﬁ:ki“dly to issuc
'“,gtnahla {patruction to tho officer foOX the purpo8d at
v ' ’ »
. yeus earlioaﬁ/cunvonlenuo. : : oL o
: . . I

§“ ' ﬁoui:/&:tiif“t:z;/// .
| | N

( s4 w, vasd )
. Supwfintanden;/if yYollces
By coau AF Lavestigacion (E.0.)
A;nan::Guwnhuti-a

)/
C /3
Meme No. BLEO/ G2 - M Dated 3 y/y/,;z
1) shri B.Be lebia, 3. .. L OB teave ) Yanjabari
T.5. wlepuk ;oxlinio:matiun awd n

b

! 2) connarveror of Foraet,

) e
ofloDQS')
sSure 1ntendent of Pali.e,

gt 8l ui'lnvaltt
Aunumszuwahati-G

e
&3

'ation(E.U.)

ay

e ==

YY-33; actlone
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- | [ OF ASSAM W
IR ORI RCIPAL Cnpgr GORSERVATOR OF FORBSTSTASIAM:

GUWAHATI =13,

A UNGRNT

orTree o

Letter No.PG.195 Dated Guwnhati,the 14th July/92.

b ' . f
To ' i
Sri B. ﬂ. Ncblﬂ'
‘ Deputy Conservator of Forests,
Panjabari ,Khanapnrn,
w Ouwahiati-781003
Sub - RExamination and recording of statement,
' Ref 3= Thie 0ffice lottor No.PG.195 (t.28,4.92.

In inviting a roforence to thin offico lottr> ol ted
nhove, I am to Inform yon that tt has heen roportod hy ha
Superintendent of Polico, Durenu of Inveatipation(R.0,) A:snm,
Guwahati thnt you have not yot apponred bofore him to e:amine
by the investignting offioer in connsotion with the P,.S. Case
No.314/91 U/S W47/379/441/427/109 110

You ara thareforn onco apmaln roquested to appear
before him at an early date whenovdr you are called for by the

Superinterdent of Poliqgi_gqgggg_éf'ihvostigntisﬁfﬁja.) Assam,
Guwahati for the purpoco,

-

-

~

Prineipal Chief Conservator of Forests,(Admn.)
Assam 3t Guwahati-8, _

Memo No.PG.195/A Dated Guwahati,the ;7 th July/92.
[ yd ‘
1)-Gopy to the Superintendent of Police, Bureau of Investipgation

(B.0.) ,Assem,0uwahati for information with reforence to his
letter No.BIE0O/983 dt.7.7.72.
\¢\ ){)

\
&X( “\ s
v r’": n. e !. S
Prineipnl Chief Conservator of Furo;ﬁ+;‘hamn.;*-«
Agsmyn $: Guwnhati- fy)
233 . G '

LU A
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NO. FiS. 73/91//5 Dated Uispur,the 15th December,1993,
. From :', Shri A, B. Roy Choudhury,ALS

! Deputy Secretary to the dovt of Assam, -

p- 20
’ he Principal Chief Conserva;or of Forests,
Assam, Rehabari,Guwahati-8,

B L

Stata of Assam and others.
. 8ir,

I am directed to forward herewith a copy of letter .
No.C.R. 633/92 dtd. 3-12-1993 from Sriy I, Dhar » Advocate,

hauhati liigh Court alongwith a copy of order dtd. 10-9-93 of

the same .court on the above mentioned subject and to say that

in compliance with tHon'ble Court's order, necess

ordep is communicated as below :-
!

L]

ary Government

" In persuance of the order of the Hon'ble High

bourt in Civil Rule Ho. 633/92 dated 10- -Y-9% the P

rincipal
'Chief Conse

of Forests,Assam will examine the scope for

.initiating disclplinary action against Sri B.D. Nobis, former
n,Divisional Farest Officer, Karimganj for acts

"ﬁmalreasance and negligence resultin
. in thg-forests of the Uistrict of K

,,.reportrto the Government*,
|

T an -

i
"v: il

Lo

of misfeasance,
& in 1llepgal felling of trees
arimgany and shall submit a

In view of above you are therefore requested kindly
thto tnka‘nacesaary actlion immediately and submit a detailed report
i

Oovt, within 30 days for taking further action,

.
e S I S e e T ol e L e T Ce= -

( " Yours faithfully,

Ly \,L\,\, z-.,\,l JLM« l_
Deputy Secretary to the Covt>
<§E;’f;¥Fmt Department Dispur.

Memo.No.FRb.73/91/73~A Date
‘Copy 1t ;=

‘10 P'S.

arispur the 1)th Dec/93,

to Chier Secretary,Assam for kind information to C,S,

,g.wThe Senior Govt, Advocate,
... for his’ inrormation.

Je

Assam, Gauhati ligh Court,Guwahati-1

Sri N. Dhar,ﬁdvocate,cauhati High Uourt(lshnmpur),Guwahatio

By order etc., .

59 ) ;
ut% uecretary to the Govt,.,of Assam, -
Qrest Department,Uispur, e

......
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No. PG, 195, Dated Guwahati, the 22, Dec/93,
L To ¢ L . DR——
l/ée Conservator of Fores ts,
Southern Ass am Citcle,silchar.
!
Subs Civil Rule Yos 633/92,

In Sending herewith 2 rhoto copy of letter No+FRG
713/91/13 dated 15.12,93 alogg with fts enclosures from the

Covernment in the Forest'Departmcnt, the contents of which are

malfeas ance and negkigence resulting 4n illegal felling of

trees in the forests of the District of Karimganj, Before

furnishinq a detailed Feport you ama are requested to verify

all the relevant records/ field records etc, Your reply sheuld

feach to this office within 315 days from the vate of issue

Of this letter for proper examining of the.same from this eng
‘fﬁ@?"d Submissjion of . Fefort to Government as desired,

',§% f This may kindly be treated ;s top-mos ¢ priority,
oI L
ty i,
,‘,‘.;f :..,ﬁ' :.?\\ {’, "// /7 ’ ,
s LTt ' L ~ A, ;
W" ,:'21’ N Chief cons ervator-of Forces t.°{, (HeQ,)

Office of the Principal chieg Conservaytor of Fores ts,
e Asgam , Rehabard, Cuwaliati -g,

' o

e o .

O i S,

e e

T e e Py -
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a "-&' g d" . ‘
39,;; ‘5!;}}8/75/196 Dated Dispur,the 27th Dec/93.
‘\1'1 4;, !

ZIRTE
O LR | y
5‘;-,? . § 1, Shri A, B, Roy Choudhury,ACS, \
S LT Deputy Secretary to the Ydovt of Assam.
To .

Deputy Inapector Gener-l of "olice
Buguaﬂ of Investigation & ﬁconomi dffence,
. Aassam, Rehabari, Guwahati-8.

VAL

It has been brousht to the notice of the
‘erqrtmént that the Bureau of Investipgation & Fconomic , ,
Offance had instituted an inquiry in 1982 araingt

S‘lhyj. B. B. Nobis, the then ULivisional loreast Officer,
V?riqganj Division for his acts of misfeasance,
“gﬁlfegsgnce and negligence resulting illepal felling of
‘:tfggﬁsggdqr~Karimganj Division. '
pyﬁ{zﬁﬁ Zm‘£h$'Y°u aretherefore requested kindly to

» 1“31WQ.Skth§ pqaltion of i inquiry instituted by Buroau

’ oI Ihyeatigation & Economic Offence.

i
’
1
L]

}This may kindly be treated as Top Priority.

{
!

(/\/\. AV " ‘ \

Denutg Secratary to the t.of ASsam, !
: oreqt Department,Dispur. i
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